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Casual Labour working in 
Governm ent Departments

375. SHRI YASH W ANT BOROLE: 
W ill the Minister o f PARLIAM EN
T A R Y  AFFAIRS AND LABOUR be 
pleased to state:

(a) the total number o f casual 
labour working in the various G ov
ernment Departments and public 
undertakings continuously for ihe last 
tw o years and whose services have 
not been regularised so far;

(b ) whether some meetings and dis
cussions have been held in the Capital 
in the recent past to consider seriously 
to end with this system or to employ 
them regularly; and

(c )  if so, the outcome o f such deli
berations? t

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
PARLIAM ENTARY AFFAIRS (SHRI 
LARAN G S A I): (a ) Information is 
being collected and w ill be placed on 
the Table o f  the House after it is 
received.

(b )  and (c ) W hile there is no pro
posal at present to abolish the system 
o f casual labour as such, the question 
o f  safeguards that needed to be pro
vided in respect of this category o f 
workers, was reviewed at an Inter- 
Ministerial meeting convened Toy the 
Ministry o f Labour during January, 
1978 to assess the magnitude of the 
problem. The matter is to be consi
dered further in the light o f the ad
ditional information being collected 
follow ing the discussions during 
January, 1978.
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Refund o f Deposits on Withdrawal o f 
Temporary Telephone connections 

from  Karol Bag’h Exchange,
New Delhi

377. SHRI DURGA CHAND: W ill 
the Minister o f COMMUNICATIONS 
be pleased to state;

(a ) whether deposits are called for 
giving temporary telephone connec
tions;

(b ) whether the deposits are not 
refunded after the temporary connec
tions are withdrawn;

(c ) the number o f temporary con
nections withdrawn freon Karol Bagh 
Exchange during the period from  
April. 1977 to Decemlber, 1977 month- 
wise;

(d ) the number o f deposits refunded 
from  that exchange during the above 
period, month-wise; and

(e ) the number of refund cases 
pending with that exchange during 
the above period month-wise and the 
steps taken to expedite the refund 
deposits without delay?




